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CENTRAL ADMINISTRATIVE TRIBUMAL
PRIMCIPAL BERMCH

Oy Now 1784 ,/2000

Mew Delhi, thiszs the 30th daw of

apiril, 2001
HON’BLE MR. S.A.T.RIZVI, MEMBER (&)

Shirri Shiv Hari Chaube

Z/o llate Shri PLN. Chaubsa,
RS0 H.oMa. 1576, Sector-5,
Rk, Furam,

Mew Delhi.

Working as Pson-cumn-Haelper

in the Department of Culture,
Governmant of India,

Matlonal Mussum,

Janpath, New Delhi

: e EBpplicant
(By Advocate: Shri H.K. Chaturvedi)

v E R S WS
Managemant of:

Departmant of Cultures,
Governmaent of India,
Hational Musaum,
Janpati,
Few Delhi
Through the Director General
.. Respondsnt
Shri JJB. Mudgil, proxy counsel for
Mischall

0O RDER _(ORAL)

By S.A0.T. Rizvi, Member (A):

Heard the learned counsel on either side. Ve
documents placed on record have also basn seen.

Z. The applicant prays for setting aside the
respondents” order dated 30th August, 2000, by which the

applicant has been transferred to work as Cleaner in the
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Security Section. By an earlier order of 2Znd February,
1999, the same applicant had been LTransferred to work as

Pern in the same Sseceurity Section. Earlier to this  he

was a Oleansr. His placemsnt as Peon in the Security
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Section had come in the wake of vacancy causad dus Lo
the: promotibn of one Shri S,P" rehto, Peon to the post
ot Léb“ Attendant. According to the learned counsel
appaaring  in support of the 0&, 3hri S.P.  Mehto was at
that point of time working in the Lab. The applicant,

Instead of being posted as Pegon in the aforesaid Lab.,

@
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been posted in the Szourity Section. By doing so.
the respondents, according to the learned counsel, have
madz  an  attempt to  deprive  him of  future =ervice
enefits by way of likely promotion to the post of Lab.
srbtandant.

=

Z,. The learned counsel appsaring on behalf of the

respondents  asserts  that the posts of Cleansr, Pson,

Farasnh ahto., are all Sroup DY posts in the sams  pay

scale. T e

are dezignated differently depsnding  on
the place of posting and transfer/posting from one unit
to  another dogs not amount o promotion. accordingly,
thers s no whisper Qf promotion in the respondents
ordar of é?nd Fabruary, 1999 whersbhy the applicant, then
8 Cleansr, was posted as Peon. Similarly., according ho
him, fthere is no whispsr of d@mation_ gither in the
impugned ordesr  dated 30th august, 2000 whershy  as
aliready stated, the applicant, then a Pson, has oesn

o owork as  a Cleansr in the Sscurity

-

tranafaerred t

a., The Recruitment Fules (for short RRs) do find
place on  record In  respsct of  the post of L.ag.

Sttendant. Tha same cléarly provide that Gallarw

attds., Peons and Daftaries with 3 vears service In bhe
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3 have not besn included in the

of posts., the occupants of which could be promoted

thendant, ths lesarned ocounsel

the applicant submits that the

leanear has the effect . of

for promotion to the aforesaid

the aforesaid RR=z

thereof  shows  that the sane
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for promoticon to the post of

applicant admittedly doss not
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T am not in & position to

parior to the othsr. Moreowver,
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applicant is concerned. In this view of the matter, I
am inclined to agres with the learned counsel appearing
o0 ahal T of  thes respondents  that the WarLous
designations  such  as Cleaner, Peon, Farash eto. A
inter-changsable and carry the same scale of pay. Thss
applicant continues to be in service and is presently a
Cleansi in the zame pay scale as that of a Peon. &s and
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whan he acqguires the requis

(4
0
0

xparience in Laboratory
work, he will, no  doubt, becoms  eligible to e
considered for promotion to the post of Lab. attendant
and at that polint of tims the respondents will, no
JdJoubt, consider his claim along with the olaim of the

othars in acoordancs with ths aforesald RRs.

O is

0

7. In  the aforestated clircumstances, th

found to  be dewvold of merit and is accordinglw

{(S.A.T. RIZVI)
MEMBER(A)

cismis t. HNo costs.

(pki)




